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duty on manufacturers of copper at
Rs. 3700 per M.T. for'a period of
one month from 1-10-82,

(iii) G.S.R. 590(E) published in
Gazette of India dated the 5th October,
1982 together with an explanatory
memorandum exempting Cotton Fabric
printed on fixed tables by heated 01!
circulated by pump manuvally, from
whole of duty of excise.

[Placed in Library. See No. LT—
5461/821.

12.05 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report the
following message received from the Sec-
retary-General of Rajya Sabba:—

‘t am dirccted to inform the Lok
Sabha that the Rajya Sabha, at its siiting
beld today, theBth October, 1982, adop-
ted the following motion in regaid 1o
ibe presentation of the Report of tbe
Joint Committee of the Houses on the
Mental Health Bill| 1981:—

“That the time appointed for presezn-
tation of the Report of the Joint Com-
mittee of the Houses on the Mental
Health Biil, 1981, be extended up
the last day of the first week of the
Hundred and Twenty-fifth Session of
the Rajya Sabha™.’

MR. SPEAKER: Nothing goes on re-
cord, whatever they say.

(Interruptions)*

MR. SPEAKER: Dr. Azmi. Calling at-
tention. He is not present. Shri B, V.
Desai. Shri P. K. Kodiyan. Shri Kodiyan
15 also not there?

(Interruptions)*

MR. SPEAKER: Shri Rajesh Kumar
Singh .
(Interruptions)*
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MR, SPEAKER: Nothing goes on
cord whatever they say . -
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SHRI RAJESH KUMAR SINGH (Fuo-
zabad): I call the attention of the Ministey
...... (Interruptions)

13.06 hrs,

CALLING ATIENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RACKET IN REMOVAL QF SOILED
AND NON-ISSUABLE CURRENCY NOTES FROM
CHESTS OPF NATIONALISED BANKS INCLUDING

PUNJAR NATIONAL BANK AND ACTION TAKEN
3Y GOVERNMENT

SHRI RAJESH KUMAR SINGH (Fi-
rozabad): I call the attention of the Mi-
nister of Finance to the following matter of
urgent public importance and request that
ha may make a statement thereon:—

“The reported racket in  removal of
soiled and non-issuable currency notes
from the chests of the nationalised banks
including the Punjab National Bank
and the action taken by the Govern-
ment in the matter.”

(Interruptions)

*Not recorded.
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SHR1I A. NEEUALHITADASAN (Tri-
vandrum): Starvaation deaths are taking

SHRI A. NEELALOHITHADASAN

NADAR (Trivandrum); Starvation
"deaths are taking place.
(Interruptions)
MR. SPEAKER: Do the starvation

deaths occup without drought?
(Interruptions)

MR. SPEAKER:@ Do they occur with-
out any drought? Drought and starva-
tion deaths, are they not one factor?

(Interruptions)

MR. SPEAKER: Why do you not take
your scat? This is too much, It does pot
become. 1; does not behove. We have
already announced,

(Interruptions)

MR. SPEAKER: We havc already an-
nounced that we are going to discoss il.
{Interruptions)

MR, SPEAKER: You think what the
people will think about you.

SHR! SATYASADHAN CHAKRA-
BORTY (Calcutta  South): Starvation
deaths occur because of non-purchasing
power,

MR. SPEAKER: Because, if there is
enough of food nobody will die.

(Interruptions)

MR. SPEAKER: Why do you always
shout?

({nterruptions)

MR. SPFAKER: 1 do not listen 10 un-
necessary things,

1 l‘i.sten to positive things.
THE MINISTER OF FINANCE (SHRI

'PRANAB MUKHERJEE): 1t may be re-
calleg that in reply to....

(Interruptions)
SHRI NIREN GHOSH: Mr. Speaker,
Sir.... (lnterruptions)
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AN HON, MEMBER: We do . not
know whether Shri Niren Ghosh is speak-
ing or not.

(Interruptions) -

SHR]1 PRANAB MUKHERIEE: 11 may
be recalled that....
(Interruptions)

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): It may be re-
called that in reply to an unstarred ques-
tiop No. 4386 by Hon. Shri G. Y. Krishnan
answered in this House on 6th of August
this year iy was stated that during the
inspection of its Naroji Nagar Branch of
Punjab National Bank, New Delhi in June
1982 inspectors of thc Bank had detected
shortage of cash in the currency chest.
The bank had initiated immediately physi-
cal counting of the entire cash lying at the
concerned branch, The couating bas since
been completed on 30th September 1982.
The physical verification of currency chest
balances revealed a shortage of Rs. 29 043.

The Punjab Nationa] Bapk has zlso
undertaken physical verification of the
balances of its currency chests at other
places in Delhi. Physical verification is,
however, still going on.

In view of the shortage of c¢ash in the
currency chest af Naroji Nagar, Punjab
National Bank reguested RBI New Declhi
io examine/re-examine its pending remii-
tances with them. The currency chest al
bank’s office Parliament Street, New Delhs
had made six remittances {0 RBI betwecn
the period 27th Junc, 1979 to 8th March,
1982. The counting of one remittance
sent on 14th January 1981 amounting to
Rs, 19.40 crores has been taken up in hand.
Out of Rs. 17,23,40,000/- already counted.
a cumulative shortage of Rs. 90,670/- has
been noticed upto 9th Oclober, 1980. The
counting is still going on.

In respect of shorlage detected a; Naroj
Nagar branch, an FIR has been Jodged

" with the police and 4 employees including

onc Assistant Manager have been suspend-
ed. Steps are also heing taken to initiate
departmenta] action against cashiers who
had appended their signatures on the pac-
kets in token of havimg re-counted the cash
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and in which packets shortages Were de-
tecied. As regards shortages in remittan-
ceg with the RBI the full extent of short-
age is yet to ‘be ascértained. ‘Meanwhile
- the slips received from ‘RBI ‘indicating the
deficiencies noticed by them during detailed
examination, are being examined with a
wview to fixing responsibility and taking ac-
lion against those found guilty,

Bank (CA)

After the occurrence of the incident at
Narojt Nagar, Punjab National Bank has
taken steps to strengthen its inspection and
<control cysienr. Instruction have been isso-
ed to all the regional/zonal managers all
over India to conduct immediate surprise
checking of the currency chest balances.
Steps arc also being taken to strengthen
the inspection network. These inspec-
tions will be in addition to the monthly
verification to be conducted by otficials
authorised by the regional managers. Bran-
ches have been advised to remit
cash to the currency chest acco-
panied by the cashier and an »fficer of
the branch and to get the cash counted
and obtain the credit advice. The standing
instructions in this regard have been reitera-
teq and detailed instructions given regard-
ing the re-counting and verification of
notes deposited in the currency chests.
Monthly verification of currency chest
balances would be monitored through a
proforma indicating the percentage and the
value of notes of different denominations
which have been counted physically.

As regards the question of shortage of
cash in the currency chests of other na-
tionalised banks, in 1982, there was one
othui vasc as reported by the Reserve Bank
of India, There was a shortage of Rs.
6,095 in the currency chest with State Bank
of India, Hungund (Kamataka). The short-
age was dctected at the time of physical
verification of cash balances in  August
1982. FIR has been lodged with the
police.

The Government have advised the RBI
and the nationalised Banks to tighten the
administartive arraneements and ensure
strict observance of the instructions cn the

subject with a view to prevcntmg such

Josses.
12, 00 hrs.

[MR. DEPUTY-SPEARER in the Chair]
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“The physical verification of cur-
rency chest balancés revealed a short-
age of Rs. 29,0437

L]
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“Instractions have been issued to all
the regionallzonal managers ull over
India to conduct immediate surprise
checking of the currency chest balanc-
es.”
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The circulation of soiled. dcfective and
unserviceable currency notes bas thrown
upon the region 1o wnscrupulous ele-
ments who are suspected to be circulating
the fake currency notes.

AF ufewed ag W & fF
gt querw ¥ fay fwm a7 F
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& fomiy g 9™ Smar 2

Mr, Sharma charged that this has led
to new openings for misappropriation,
fraud and mismanagement and under the
Reserve  Bank of India Act, the bank
should publish latest weekly figures of
currency notes in circulation and the num-
ber of notes destroyeq after proper pun-
ching.

He alleged that the bank management
in all its 15 issue  centres where about
3000 currency chests are provided by
straightway burning the sciled notes with-
out proper verification, counting and exa-
nunation and ascertaining the numbers
qualitatively and quantitatively.
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Printing™
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SHRI PRANAB MUKHERJFE; Sir,
the hon. Member has mentioned a number
of points, and as ] mentioncd in the re-
ply to the motion, already we have taken
action. The persons against whom F 1 R

has been Jlodged are placed under sus
pension, and in respect of all the currem--
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cy chests of PNB, physical counting is
being made. Sir, we shall have to un-
derstand the dimension of the problem,
All over the country, we have 3,795
currency chests including the State Bank
of India, matiomalised banks and others,
And the number of pieces of notes han-
dled—I am just giving you tbe figures for
the undersianding of the hon. Members.
As on 3lsf March, (982, 354.1 crores of
pieces of sciled notes had to be destroyed
and the number of personnc] required
would be 2,600—Coin and Note Lxamin-
ers—throughout the year. I am just men-
tioning these figures. Why—I will come
little Jater. Apart from that. the Reserve
Bank has to handle about 900 crores of
pieces of various denomination—-notes
from one rupee (0 100 rupec. And it
vou do not have a special procedure and
if yvou just go on having counting by
a physical verification, the total num-
ber of persons required would be 7,300,
Now, the  question is whether it would
be worlywhile to deploy this much per-
sonnel rnd causing tha; mueh expendi-
ture?

AN HON. MEMBER: Why not worth-
while?

SHR1I PRANAB MUKHERIEE: I amy
comiig to that.

SHRI SUNIL. MAITRA. This proced-
ure lias to be followed!

~ SHRI PRANAB  MUKHERJEE: The
problem with my friends is, they do not
try to understand.  The same problem
will come. Today what is the position”
1 am jusy giving you one instance. For
one rupee note, we are having some cost
on piper, incidental elc, The one-
rupce notes are in circulation for  six
montlis, If you deploy these personnci—
the administrative expenditure today in
the Reserve Bank is that the numbér of
total stafl is 2,500 and only for this pur-
pose, I will have to require additional
7,300 hands? What would be the cost?

SHRI HARIKESH BAHADUR: Tt will
solve vnemployment,
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Removal of Soiled 278
currency notes from Banks (CA)

SHR1 PRANAB MUKHERIJEE: In that
way, you can solve unemployment prob-
lem by giving doles. - But where the eco-
nomy will go? What is the amount ot
this? Qu; of 3,795 currency chests, dur-
ing the last 4 years 11 cases of this type
of frauds have been detected—from 1978
to 1982. And  whenever it has come,
one of tbe special procedures, for which
the hon. Member expressed his view, is
thay in regard to the currency note of
one rupec to ten rupee, it is truc that be-
fore destruction, we are not having the
physical counting; we are having sample
counting which the hon. Mcmber men-
tioned, But, in two stages, the physical
counting takes place. One stage is when
it is being seny fromr the branch office to
the currency chest and the second stage
is at the currency chesy itself. Tn re-
gard to the notes  of higher denomina-
tiom, that is, 20 rupees note, 50 rupees
note and 100 rupees nole, even at the
point of destruction, physical counting
takes place.

But, if you wani, 1 do understand any
rade union would be interested to ex-
pand its empire by providing more jobs.
But what would be  cost-benefi; ratio?
(Interruptions.) Why this is objected to,
I know litle of what is being advocated
now. It will help certain unions to have
the expansion of their empires. For that,
[ do not mind it, But I would have a
serious objection. ... (Interruprions.)

MR. DEPUTY.SPEAKER: Let him
complete his reply. Would he not reply?
Please hear him.

SHRI PRANAB MUKHERJEE: Sir,
definitely 1 cannot accept the proposition
because the cosy of the destruction of
notes would be more and disproportionate
than  this. Therefore, this special pro-
cedure which is being adopted by the
Reserve Bank, to my mind, is justiciable
and we can, if justifiable, obviously see
that” random checking is done and strict
compliance of the detailed procedurc are
followed. And for that, whenever oc-
casion like this comes, we shall have 10
take the responsibility, But, definitely,
we cannot accept the solution which will
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be disproportionately expenmsive onec.
We will have 1o strike a bazlance bet-
ween these tweo. This is exactly what
we are doing. There is another aspect
flso. That is why _ precisely it has
been decided that in order to reduce ihe
hazard, we are trying to replace one-
rupee and two-rupee notes by the coins
so that they will have a larger and lon-
ger durability. At the same time, the
problem of  destruction would also be.
to some extenl, lesscned.

As regards the other matter as to whal
the union has suggested, 1 have c¢xamnmed
it. It is not possible to accept their
suggestion, Ler us not rake up the issue

because I have been able to sort it out.
They have also  agreed to our formula.
Let us pot go into that aspect any lon-
ger.

SHRI RAJESH KUMAR SINGH: What
#bout printing press?

SHR1 PRANAB MUKHERJEE: That
bhas nothing to do with it. You canno!
bring everything under the sun under one
Calling Attention.

MR. DEPUTY-SPEAKER: This is with
regard to soiled notes only. This is not
a general discussion, You can have some
other opportunity for that.

SHRI NAWAL KISHORE SHARMA
(Dausa): Mr. Deputy-Speaker, S,
the bon. Minister has tried to dispel many
of the impressions which are prevailing
in the minds of the people about destroy-
ing soiled notes. But what is important
is that in our country the banking sys-
tem as such should not lose credibility.,
Whenever anything comes out in the press
about defalcations or about somecthing
fishy in the banking system, ths confi-
dence of the people sometimes in  the
banking system is eroded. In a country
like ‘ours which is still very much primi-
tive in the banking system, this sort of
tendency has to Be strongly dealt with.
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'Of course, the dimensions of the problesh
have Been explained by the hon, Mink-
ter. But ‘whit is ‘more important
that though the ‘instructions have bees
there, as the hon. Minister stated, und
also these {nstructions should be ‘fool-
proof, thess ‘instructions ‘have not ‘been
complied with. The hon. Minister says
that these imstructions have been reiterat-
ed. After all, the bank officials are getting
very high salary witb only a little work
to do. In spite of that, [ want to
koow why it is that these instructions
have been followed more in breach -
ther than in observancs.

In vicw of this, I wam to know from
the hon, Minister whether any action ‘has
been initiated ngainst these Bank offi-
cials who have not complied with these
instructions. I know, the statement only
speaks about the Punjab National Bank.
‘But there are many Banks, nationalised
as well as otherwise, wherein large ‘dm-
ounts of money are exchanged and this
question ubout the Banks using the ‘money,
about the shortages in the packets and
all that, is coming up day in and day
out in the press. Why s it ‘that this
system of checking and counter-checking
that the hon. Minister has reiterated in
his statement bas not been done? First-
ly, 1 would like to know from the hon.
Minister, if it hag not been done whe-
ther any action has been contemplated
against those officers who have not been
observing these instroctions?

The sccond question that arises out of
‘the answer given is this. Tt Thas been
stated that steps are also being taken 10
initiate departmental action against the
‘Cashier who had appended his signature
on the packets.

Why departmental action? While ‘the
others have been hauled up in a police
case, why this Cashier has been shown
4hat leniency? After all, it was he who
has checked the note amd the primary
responsibility is of that man. Why depart-
mental action? Sometimes, departmental
action means very minor odunishment.
The man who received the notes s the
primary person who has to answer. There-
fore. unless yoon put that man also
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what criminal case together, all the ac-
sused together, nothing can be made out.

I would like to know from the Hon.
Minister why departmental action has

been initiated against this gentleman who
i reported to be the Cashier.

The mext question which arises out of
the answer is the monthly verification to
be conducted by officials authorised by
the Regional Manager. Was this monthly
inspection carried on by the officers avp-
thorised by the Regional Manager? I
not, what action is contemplated against
such persons? What is important is, I
may again stress, that the peoples’ con-
fidence should not be eroded in the bank-
ing system. 1 know that the amount in-
volved is very little and it is not that
big as to create a panic in the Ministry
or the Reserve Bank of India. What is
important is not the amount, What is
important is as 1 have already repeated
again and again, peaples’ confidence in
the banking system,

The Hon. Minister has steted that 11
fraud cases have heen detected from 1978
to 1981. What is the figure for the last
three yecars? Is it on the increasc? If
it is on the increase, why adequate steps
were not taken befors band? So far as
my information goes, it is on the increase.
It  has douhled neariy. Therefore, 1
would like 10 know from the Hon. Minis-
ter what was Lhe pravious figure.

There is an agitation going on in Jlai-
pur Reserve Bank. Necws appeared in
the _press that the officials of the Reserve
Bank at Jaipur are bungling the soiled
notes. May I know from the {on. Mi.
nister whether that news item has come
to his notice and has he examined tbat
case and if his olficers have examined,
why a contradiction has not been issued?
After all the Reserve Bank has a Puhlic
Relations Officer and if there is nothing
wrong, the people should aiso be taken
into confidence, Why is it that the Re-
serve Bank or other banks arc not issue-
inm statements  which contradict those
nntrue statemenis?

SHRI PRANAB MUKHERIJEE: First
of all, T entirely agree with the Hon
Member that i{ is nol a question of amount

V4
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and that it is not & question of ane or
two odd cases. But deﬁmtely we shall
have to ensure and maiotain the credibi-
lity of the banking system as a whole.

When | say that the number of such
cases are few and far between, that does
not mean that this type of frand cases
should arise. I just tried to explain the
dimension of the problem.

But it is definitcly not my intention or
of anybody that this type of cases should
be allowed or continued because ultima-
tely it will erode the credibility of the
institution. This is & serious problem.

It is also because of the phenom:uom
of physical expansion. As [ have said the
Hon. Member would recollect that jus
13 years ago. av the time of nationalisa-
tion, the total number of bank branches
was 6,800 if | remember correcl. Today
it is more than 35,000 But the deposita
have not kept pace with this physical
expansion of bank branches, It is (rue
that we have nol been able to c¢reate that
type of expertise which could go into the
detailed scrutiny and provide the effi-
ciency. So that type of deficiencies are
there and definitely we shall have 0 im-
prove them.

In regard to the question that vhzo T
suggested that iostructions have o1 only
been reiterated, every individua! bank
hag been instructed. ‘You will Lave 1o
take care that the field officers and per-
sons in charge ought 1o comply with
these instructions and if Lhey fail in their
duty, appropriate action would be taken.

Thirdly in regard to the Cashier for
which he raised a specific question as to
why departmental action was alone taken,
it was not only departmental action but
he has been placed under suspension. He
is also a person against whom criminal
charges have beem brought through FIR
and, therefore, in respect of azll others
action has been taken.

The fourth question is: in order (o im-
prove, what further steps have we taken?
We have already appointed a small group
voder Dr, Hathi of the Reserve Bank of
India to look into the security angle. Hon.
Member mentioned that gometimes wa
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get complaints that actually notes were
not destroyed. If the securily arrange-
ment is not adequale, cases may occur
where somebody just pockets ten pieces
of Rs. 100 notes, That will mean a
lot of money—a thousand rupees. There-
fore, in order to strengthen the security,
a small group has been appointed and
representatives of various intelligence and
security agencies are also there so (hat
they can make their recommendations
and we will implement them. As and
when these types of cases arc brought to
our notice not only from the Government
side but also by the Reserve Bank and
other appropriate  authorities, they take
note ot it and we try to remove the de-
ficiencies and plug the loopholes.
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In regard to the last point about the
Jaipur incident, unfortunately I do not
have any personal knowledge. T will have
to collect it and 1 will pass it on to the
hon. Member.

MR. DEPUTY SPEAKER: Dr. A. 1.
Azmi—you must have been In your seat
when you were called, But, as a special
case, I am allowmg you. You are the
first in the Calling Attention... . He will
be brief as he has been given bonus time.

{(Interruptions)

SHRI SUNIL MAITRA: A precedent
is there.

MR. DEPUTY SPEAKER: We can do

a lop of good, Mr. Kishore through
goodwill.

" Dr. Azmi.

-~ ®T: W> Zo HIFAY (AAIT)

et wiivx args, Rgd &% =%
gfemr & aga & w4y & wAH
us 7z Nt § 5 A dem oW
FAT FT WX AT WET A TARS
feda aX ¥ qamq FwAarEeE 89
A X1 oot (38T WEM. Ao 4o
s 7 wifaw T @ w1 AT
FE B FfFT wwr W gFEwE X
16 w8 ¥ W oMww W g @
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I o 7 FX 9% )| aefeenar |
q gg WY g1 war & 8 qarg W
A X AT IIF ANIA aF A
I ¥ 15000 T F A T
ag & Wad 9 g fagy @
et w@war g f& St fawmw @
Atfes AlTg F w@H &, I
FTRfGT T & FTH0 Hqrfeer
I 487A F¥ F@T FT I8 TAG@T §
fg @ g # 7a7 T W WK
I3 d12 gg Fifow #@ TF fE g
wAdr ga3 gwEe fear S
aifs sdm¥s & s 1 9R fier

AT Mo F Fmw FT A
I FgT, feeet wfee ¥ w93

g 30 (A # gar =T fF 1 AR
2 ®o F HTHEI AICH 26 FUS
29 TG ¥ £... AIX 5HIT 10 %>
AR 19FAT 18 @™ F 51, ..

20 ®IU & UF FAL 74 W1E
T, S0 ®AY AT 100 ¥ *F
2 FAS 75 @M@ WU TR FE
* faweg g g 1 gq ¢ Fdade ) g
g § FA AT 4 Ag W AT gE
ST T T GIEAET 4wl
wgi o % fas 6 gwe oW Fa
F @ AN 0P WK qIT 09
gf £ #ir fam 15 I A=x
orodl ME> F § M FIRA [F-
AT ] FF3T FA g |

T 4% FTeT ACA FY @I FW
& faasY 3gwrd gara are-ar =7rss
FAT F #R AR FEET WY
WERT 9% F@ 2 | FfF @
Itz 9 T&T A4r £ A 9% 4w
aawr ¥wm fRar wm wIR S
Fr 7 f& S weit @ frenw
e fRar g fowa fe i wden
T AT | W qg A GG ag

[
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A=T W @ wrSfeN, wrEtEENE

AR AfRTT F1 S ThFr OErE
far, s 3 W@ 6 o 0 %%
grar, e TIATAAT TS

T | qgIEI, g 97 a0F 9 §
fF fsasr asg § gz "7 fGar @
R TFr AT @ ST F TIT 9y
FX FI | g7 ©TE &1 FAT 97 T W
S ®TE JAT FH FI@T §, q§ A
0% IFT qAe g & A 9% m)
aF Fgl f@ar war o

T HdY werEE ¥ 2 18 FH HEAT,
T AW a8 § 5 wEr T Fe-
T g g AR Y, W AFA(5T g
al ©=I% T=T 3 HI+ 7EF At Jq FrIfeeT
M€ &I IAAT, IT q47 4% T Fie
AT FT A aAfd T IHE
N 9% AR § &M
X wET T gOAT | WA, ST FS gAY
fored =rre @@g 7@ §, aga & am
Fg X§ & fergeard ¥ . FUT IWA Wi
et AR dodt AT F Ty FrAT,
W &7 Wigad &1 fIoe@re w3
o gar 3 A sl fET 9% w8
arfs Hréear OHr 7 & ¥ |

. SHRI PRANAB MUKHERJEE: Sir, [
have alrcady replied to the main question.

* So far as the Punjab National Bank is
concerned, we have instructed them to
have the entire currncy changed after
total, physical, counting, The persons
concerned are already under suspeusion.
Also we have issued instructions in regard
to the persons who are not complying
with the instructions and the usual pro-
cedure that appropriatc action will be
 laken agains{ them. In regard io having
a large number of people for this job, I
have explained the difficulty. T can give
the hon. Member some figures as to how
fnuch work is being done.

In 1978, the total number of soiled
_ooteg  destroyed was 363.5 crores. Simi-
larly, in 1979, it was 345 crores; in 1980,
it was 446 crores and in 1981, it was 378
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Maiers under 286
Rule 377

crores. As I mentioned already, a Gro-
up has been appointed and they will
make recommendations in what possible
manner we can plig the loopholes and
improve the functioning, The hon. Mem-
ber has mentioned that it is not a fool-
proof system. Perhaps, in a given situa-
tion, I admit that we cannot lave that
foolproof system totally but we shall bave
to reduce the element of this as far as
possible and we are trying to do that

MR. DEPUTY.-SPIEAKER: Now, mat-
ters under 377.

12.56 hrs.
MATTERS UNDER RULE 377

(i) NEED TO FORMULATE A POLICY FOR
MAINTENANCE OF CULTURAL  HERI-
TAGE OF INDIA,

Y WrawE (FiEarer) o ST
wer, #§ frmaw 377 F wewq
freafafaa fem @ g3v & Jom0
AT E -

IO gread dM o grfadl g
T AT @ FEZ & A H g ST
YA dicpias gUge H1 a9Ad
@Y 3FE 1S RO gARE TE-
T WG &, TR WY FKE - FT
CIEUBIRCE EO G
ms AT q¢ feaw & faad s
ST 15,120 WE § 1 T@ THR
¥ o F fou wfEgd qee aE=-
g1Z Td Wifaes 97 qERT H SO
qEAr &\ T [EI F HwrAT gt
oz afe a1 o £.f gy

T2 fFar mar & )

T G ud mR owR ¥
UCEIERE I CCEl G o I - A
W g F HESaT S0 qAAe
g% ¥ wfaai N wewgs gl
Yo FE g | W gET qWT oW



